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Exploitation of home garment workers

100 SHRI SANJAY SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

{a) the details of exploitation of home garment workers by sub-contractors

and fashion brands; and
{b) the steps taken by the Ministry to remedy and prevent such exploitation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT {(SHRI SANTOSH KUMAR GANGWAR): (a) to {c) A Statement 1s
laid on the table of the Home.

Statement

{a) and (b) The State Governments are the appropriate Government for the

purpose of enforcement of the labour laws applicable to home garment workers, sub-
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contractors engaging such workers and fashion brands. The State Government
enforcement agencies implement various labour laws including the Code on Wages,
2019, the Industrial Disputes Act, 1947, the Contract Labour (Regulation and
Abolition), Act, 1970, to regulate the employment and conditions of service of
workers and protect them from exploitation. The Code on Wages, 2019, inter alia,
ensures payment of wages not less than the minimum rate of wages, timely payment
of wages and equal remuneration to the workers to prevent discrimination between

workers on grounds of gender.
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Assessment of requirement of skilled labour force

*101. SHRT KAMAKHYA PRASAD TASA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

{a) whether a large number of people are unemploved in the country;
(by if so, the number of registered unemployed people, State/UT-wise;

{c) the details of employment opportumties created in the last three years

and the current year, State/UT-wise;

{d) whether Government has carried out any assessment with regard to

requirement of skilled labour force for different activities; and

{ey 1l so, the various steps taken by Govermnment to provide the necessary
skills to the unemployed vouths along with the number of such youths benefited
through the said schemes during the last three vears and the current year, vear-

wise?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A Statement 1is
laid on the table of the Home.



